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Allahabad : Dated this 23rd day of September 1996
Original Application No, 1407 of 1992 ;_

District : Chamoli 1

CORAM 2~
Hon'ble Mr, S, Das GQupta, A.M, i T
Hon'ble Mr, T,L, Verma, Ji,

Anand Vilas Mamgain, Son of Sri Surya Mani
Mamgain Resident of Village Ukhimath, " SR
P.O, Ukhimath, District.Chamoli, ¥

(By Sri R, Thapliyal, Advocate)

o » o o o o Applicant
Versus
Xs Union of India through Cabinet
i Secretary, PU's Cabinet, New Delhi,
oy 2, Director S,S.B., Block-V (East)
il . N Puram, New Delhi-}10066
 § 3. Director General of Security,
Office of the Area Organiser,
. Chamoli at Gorakhpur,

(By Amit sthalekar, Advocate)

By Hon'ble Mr,
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24 The applicant who was a permanent teacher in the ;
Education Department was appointed on deputation on the f
post of Circle Organiser S.S.B, by an order dated i
15-9-1988 (Annexure-A-2), The initial period of the |
deputation was for three years which was extended by
one year (Annexure-A-3), It also appears thzt the
case of the applicant alongwith two others for permanent }
abscrption on the post of Circle Organiser was being !
considered by the S.S.B., However, by the impugned order
& dated 11-9-1992 the request of the applicant for permanent Y
absorption on the post of Circle Organiser was rejected, :
Hence, this application for the relief aforementioned, i;
3. The applicant's case is that he has been contimicusly |
working on the post of Circle Organiser and his performagnce [
hgs been of outstanding ngture, He had been assured thit fﬁ
he will be permanently absorbed on the post of Circle Ji
Organiser on wnich he was working on deputation, For _j
this purpose, certain data were collected from him but %j
finglly the case vas rejected while several other w
. persons who had also been tagken on deputation like the -4
Sl applicant by the S$,S.B, were permanently absorbed on the .;;
3 post of Circle Organiser, ;}g
&

4, The responaents have filed a counter affidavit in j;@
which it has been styted that the case of iﬁaigpﬁliﬁaﬁi and

r

two others for absorption on the post of Circle Organiser
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Was considered but finally the same could not be agreed
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They have, further stated that other persons

b . s

absorbed on the post of Circle Or
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5, The applicant hgs filed a rejoinder zffidavit

reaffirming his contention in the OA,

6, Wwe have heard learned counsel for the parties

and perused the record carefully,

7 Admittedly the applicant had been sent on deputation
from the Education pepartment, He was initially on
deputation for a period of three yegrs which was extended
by one year, A deputationist does not have any yested
right to get absorbed in the borrowing department, The
learned counsel for the applicgnt argued thzt zs the
respondents had given to the applicant an assurance thzt
he woula be absorbed, they would be estopped from denying
him the benefit of absorption, We zre ungble to zccept
this contention, Apart from the fzct that there is no
written assurance given to the applicant, there is

e nothing on record to indicate in what manner the

X applicant had acted adverse to his interest on the
basis of any assurance, even it was given, T
of promisory estoppel cannot be invoked in such

circumstznces,

8, Learned counsel fan h

he was adversely digan
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view of tne foregoing, this application is
£ merit and 1s dismissed accordingly.

all bear their own costs,

Member (J) Memhef (%)




